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Vil 

INTRODUCTION 

I Deepak Mangla the Chaurperson (for फिट remaining period of 2019 20) of the 

Commuttee on Local Bodies and Panchayat1 Raj Institutions having been authorized by 
the Commuttee on this behalf present this Fifteenth Report on the Audit and Inspection 

Notes on the Accounts of Panchayat Samit1 Ambala II for the period from Apnl 2017 

to March 2018 

2 The Commuttee exammed/ scruttmzed the Audit and Inspection Notes on the 
Accounts of Panchayat Samiti Ambala II for the period from Apnil 2017 to March 
2018 audited by the Director Local पता Haryana as per details given 1n the Report 

and 1ts annotated reply submitted by the concerned Panachyat Samiti The Commuttee 

has gone into the details of the matter and has tried ॥5 level best to make its 
observations/recommendations strictly as एटा the information/record produced before 

the Commuttee by the concerned quarters and as per law 

3 The Committee considered and approved this Report in 1ts meeting held on 

13 02 2020, 2020 — 

4 A bnef record of the proceedings of the meetings of the Commuttee has been 
kept पा the Haryana Vidhan Sabha Secretanat 

5 The Commuttee 15 thankful for the assistance and co operation rendered by the 
Director Local Audit Haryana and hus Officers पा giving information‘record to the 

Committee 

6 The Commuttee 15 also thankful to the Officers/Officials of the Haryana Vidhan 

Sabha for their whole hearted co operation and assistance given by them to the 

Commuttee 

CHANDIGARH DEEPAK MANGLA 
THE 177 FEBRUARY, 2020 CHAIRPERSON



REPORT 

GENERAL 

The Commuttee on the Local Bodies & Panchayat: Raj Institutions for the year 2019 2020 (upto October 2019) consisting of Nme Members was nomuated by the Hon ble Speaker on 09™ Apnl 2019 vide Notification No LB/PRIC 1/2019 2020/30 dated Chandigarh the 10™ Apnl 2019 Shri Aseem Goel MLA was nommated 85 Chairperson (upto October 2019) of the Commuttee by the Hon ble Speaker 
And the Commuttee on the Local Bodies & Panchayati Raj Instrtutions consisting of Nine Members was nominated by the Hon ble Speaker on 03™ December 2019 vide Notification No LB/PRIC 1/2019 2020/100 dated Chandigarh the 04™ December 2019 Shn Deepak Mangla, MLA was nommated as Chairperson (for the remaming peniod of the year 2019 2020) of the Commuttee by the Hon ble Speaker 
The Commuttee holds 23 meetings (upto October 2019) and 11 meetings (for the remaining period of the year 2019 2020) 11l the finalization of the Report b



REPORT 

ON 

THE AUDIT AND INSPECTION NOTES ON THE ACCOUNTS OF 

PANCHAYAT SAMITI, AMBALA-II FOR THE PERIOD 
FROM APRIL, 2017 TO MARCH, 2018 

The Commuttee scruttmzed the Audit and Inspection Notes on the Accounts of 

Panchayat Samiti Ambala II for the period from April 2017 10 March 2018 audited 
by the Director Local Audit Haryana 85 under 

(1) PARANO TEMPORARY MISAPPROPRIATION OF FUNDS 

Period 04/05 to 3/06 

(8) 

The amount of Samitt Fund was kept ता hand at the end of the month against the 
prescribed limit of Rs 2500/ per month (As एटा provision एव Haryana Panchayati Raj 

Act 1994) The un necessary retention of cash i hand tantamount to temp 
Misappropriation of Samiti Fund the regularity may be explained suitably and avoided 

m future 

m Amount m | Amount 

06/2005 15611 7/05 33312 

8/05 57002 9/05 35608 

10/05 23346 11/05 3088 

12/05 2767 

The Department m पड written reply stated as under 

Somenmes the amount recerved पा Panchayat Sarmti at late hours As such, 1t 

could not be deposited पा the Bank on same day and deposited पा the bank on the next 
working day It 15 also mentioned that some time cash drawn from Bank could not be 

disbursed on the same day to the concerned and retamned the cash in hand which was 

disbursed on the very next day However the Govt instructions regarding retention of 

cash m hand are bemg followed by the Panchayat Samiti1 very strictly and no 
embezzlement was also pomted out by the audit Hence the Para may kindly be 

dropped 

The Comnutiee destred that the Panchayat Samut, Ambala-II settle the 

issue by holding a meeting of the Authorities of Panchayat Samuti, Ambala II with 

the Director, Local Audit, Haryana under mtimation to the Commuttee



Period 4/06 to 3/11 

0) 

The amount of 58 fund was kept 1n hand at the end of the month agamst the 
prescribed it of Rs 2500/PM (85 per provision 33(3) of Haryana Panchayati Raj 
Budget accounts Taxation and works rule 1996 The un necessary retentton of 

cash पा hand tantamount to temp Miss appropriation of funds The rregulanty taken 
agamst the official at fault and avoided पा future 

m Amount m Amount 

7/06 3560 9/06 9117 

12/07 10665 3/08 6495 

4/08 5405 5/08 3055 

6/08 3487 8/08 4403 

The Department पा 1ts written reply stated as under - 

Sometimes the amount received in Panchayat Samit: at late hours As such 1t 

could not 96 deposited पा the Bank on same day and deposited in फिट bank on the next 

working day It 15 also mentioned that some time cash drawn from Bank could not be 

disbursed on the same day to the concerned and retamed फिट cash पा hand which was 

disbursed on the very next day However the Govt instructions regarding retention of 
cash m hand are bemng followed by the Panchayat Samiti very strictly and no 

embezzlement was also pomted out by the audit Hence the Para may kindly be 
dropped 

The Commuttee desired that the Panchayat Sammti, Ambala दा settle the 

i1ssue by holding a meeting of पार Authonties of Panchayat Sanuti, Ambala IT with 

the Darector, Local Audit, Haryana under inimation to the Commuttee 

Period -4/10 to 3/11 

(7) 

The amount of Sarmith fund was kept 1n hand at the end of the month against the 
prescribed linmt of Rs 2500/PM (85 per provision 33(3) of Haryana Panchayat: Raj 

Budget accounts Taxatton and works rule 1996 The un necessary retention of cash m 
hand tantamount to temp Miss approprniation of funds The irregulanty taken against 

the official at fault and avoided पा future 

m Amount m Amount 

7/06 3560 9/06 9117 

12/07 10665 3/08 6495 

4/08 5405 5/08 3055 

6/08 3487 8/08 4403 



The Department प्रा 1ts written reply stated as under - 

Sometmmes the amount recetved पा Panchayat Samit1 at late hours As such 1t 

could not be deposited ता the Bank on same day and deposited पा the bank on the next 
working day It 15 also mentioned that some time cash drawn from Bank could not be 

disbursed on the same day to the concerned and retamned the cash प्रा hand which was 
disbursed on the very next day However the Govt instructions regarding retention of 

cash m hand are bemng followed by the Panchayat Samut1 very stnctly and no 

embezzlement was also pomted out by the audit Hence the Para may kindly be 
dropped 

The Committee desired that the Panchayat Sammti, Ambala II settle the 

1ssue by holding a meeting of फिट Authorities of Panchayat Sarmti, Ambala वा with 
the Director, Local Audit, Haryana under ntimation to the Commuttee 

Period - 4/11 to 3/12 

Y, 
Rs 4861/ was kept m hand out of Samit: fund at the end October 2011 agamnst 

the prescnibed limit of Rs 2500/ ( as per provision 33 (3) Haryana Panchayati Raj 

Budget Accounts Taxation and Works Rule 1994) The unnecessary retention of cash फो 

hand tantamount to temporary musappropriation of funds The wregularity needs to 06 
explamned and suitable action taken agamst फिट official at fault and avoided 1n future 

The Department पा its written reply stated as under 

Sometimes the amount recerved पा Panchayat Samiti at late hours As such 1t 

could not be deposited पा the Bank on same day and deposited in the bank on the next 

working day It 15 also mentioned that some time cash drawn from Bank could not be 
disbursed on the same day 10 फिट concerned and retained the cash पा hand which was 

disbursed on the very next day However the Govt instructions regardmg retention of 
cash पा hand are bemng followed by the Panchayat Sammti very strictly and no 

embezzlement was also pomted out by the audit Hence the Para may kindly be 

dropped 

The Committee desired that the Panchayat Samiti, Ambala II settle the 

1ssue by holding a meeting of फिर Authorities of Panchayat Samuti, Ambala II with 

the Director, Local Audit, Haryana under intimation to the Commuttee 

Period - 4/05 to 3/06 

10 (n) 

Cash book for the period 2005 06 was not reconciled with PLA The same may 

be done now and shown at the time of next audit 

The Department n 1ts written reply stated as under - 

Cash book has been reconciled with PLA Now PLA account has been closed 

after 03/2007 Hence para may be dropped



The Commuttee has desired that to keep the para pending 

Period  4/06 to 3/10 

9 () 

Cash book for the period 4/06 to 3/10 was not reconciled with PLA The same 
may be done now and shown at the time of next audit 

The Department पा 1ts written reply stated 85 under 

Cash book has been reconctled with PLA Now PLA account has been closed 
after 03/2007 Hence para may be dropped 

The Commuttee has desired that to keep the para pending 

Pernod  4/10 to 3/11 

10 (n) 

Reconcihation of Gash book with treasury PLA Pass book Pass book 85 required 
under rule 16(8)(1)(b) of Haryana Panchayat: Ra) Budget Accounts Taxation and works 
Rule 1996 was not made dunng the period under audit which 15 not 1n order The same 
may be done now and shown at the time of next audit 

The Department n 1ts written reply stated as under 

Cash book has been reconciled with PLA Now PLA account has been closed 
after 03/2007 Hence para may be dropped 

The Comnuttee has desired that to keep the para pending 

Period -4/11 to 3/12 

10 हु) 

Reconciliation of Cash book with treasury PLA Pass book Pass book 85 required 
under rule 16(8)(1)(b) of Haryana Panchayat Ray Budget Accounts Taxation and works 
Rule 1996 was not made during the peniod under audit which 15 not 1 order The same 
may 06 done now and shown at the time of next audit 

The Department पा 1ts written reply stated as nnder - 

Cash book has been reconciled with PLA Now PLA account has been closed 
after 03/2007 Hence para may be dropped 

The Commuttee has desired that to keep the para pending 

Perrod -4/12 10 3/13 

10 (u) 

Reconciliation of Cash book with treasury PLA Pass book Pass book 85 required 
under rule 16(8)(1)(b) of Haryana Panchayat: Ra) Budget Accounts Taxation and works 
Rule 1996 was not made during the period under audit which 15 not 1n order The same 
may be done now and shown at the time of next audrt



The Department पा 1ts written reply stated as under 

Cash book has been reconciled with PLA Now PLA account has been closed 

after 03/2007 Hence para may be dropped 

The Commttee has desired that to keep the para pending 

Period 4/13 to 3/14 

10 (n) 

Reconciliation of Cash book with treasury PLA Pass book Pass book as required 

under rule 16(8)(1)(b) of Haryana Panchayat: Raj Budget Accounts Taxation and works 

Rule 1996 was not made during the period under audit which 15 not ता order The same 

may be done now and shown at the time of next audit 

The Department 1n 15 written reply stated as under 

Cash book has been reconciled with PLA Now PLA account has been closed 

after 03/2007 Hence para may be dropped 

The Comnuttee has desired that to keep the para pending 

Period - 4/14 to 3/16 

10 (0 

Reconcihation of Samiti cash book and excise cash book with treasury PLA pass 
book as required under rule 16(8) (1) (b) of Haryana Panchayat: Raj Budget Accounts 

Taxation and works rule1996 was not made during the period under audit which 15 not 
in order The same may be done now and shown at the time of next 

The Department 1n 1ts written reply stated as under 

Cash book has been reconciled with PLA Now PLA account has been closed 
after 03/2007 Hence para may be dropped audit 

The Commttee has desired that to keep the para pending 

Period 4/16 to 3/17 

8 

Reconcihation of Samiti cash book and excise cash book wath treasury PLA pass 
book as required under rule 16(8) (1) (b) of Haryana Panchayati Ray Budget, Accounts 
Taxation and works rule1996 was not made duning the pertod under audit which 15 not 

पा order The same may be done now and shown at the time of next audit 

The Department पा दंड written reply stated as under - 

Cash book has been reconciled with PLA Now PLA account has been closed 
after 03/2007 Hence para may be dropped



The Commuttee has desired that to keep घाट para pendmg 

Period  4/06 to 3/10 

9 (1v) 

The return of receipt books of potential value not watched through stock register 
This should be done now and shown at the time of next audst 

The Department ता 1ts written reply stated as under 

Record mentioned m the para 15 available m Panchayat Samiti which will be 
shown at the ttme of next Audit So फिट Para may kindly be dropped 

The Commttee has desired that to keep the para pending 

Period - 4/10 to 3/11 

10 (wv) 

The return of receipt books एव potential value not watched through stock register 
This should be done now and shown at the time एव next audst 

The Department ता 1ts written reply stated as under 

Record mentioned पा the para 15 available पा Panchayat Samuti which will be 
shown at the time of next Audit So the Para may kindly be dropped 

The Commuttee has desired that to keep the para pending 

Period - 4/11 to 3/12 

10 () 

The return of recetpt books of potential value not watched through stock register 
Thus should be done now and shown at the time of next audit 

The Department शा 1ts written reply stated as under - 

Record mentioned m the para 15 available 1 Panchayat Samiti which wall be 
shown at the ime of next Audit So फिट Para may kindly be dropped 

The Committee has desired that to keep फिट para pending 

Penod -4/12 to 313 

10 (1v) 

The retum of receipts books of potential value was not watched though stock 
register This should be dome now and shown at the tume of next audit 

The Department 1n 1ts written reply stated as under - 

Record mentioned पा the para 15 available m Panchayat Samati which will be 
shown at the tume of next Audit So the Para may kindly be dropped



The Commuttee has desired that to keep the para pending 

Period 4/13 to 3/14 

10 (1v) 

The return of receipts books of potential value was not watched though stock 
register This may 06 done now and shown at the time of next audit 

The Department शा 1ts written reply stated as under 

Record mentioned पा the para 15 available 0! Panchayat Samuti which will be 
shown at the time of next Audit So the Para may kindly be dropped 

The Commuttee has desired that to keep the para pending 

एशाण्त 4/14 to 3/16 

10 iv) 

The return of receipt books of potential value was not watched though stock 

register The same may be done now and shown at the time of next audit 

The Department in 1ts written reply stated as under 

Record mentioned पा the para 15 available ता Panchayat Samuti which will be 

shown at the time of next Audit So the Para may kindly be dropped 

The Committee has desired that to keep the para pending 

Period  4/16 to 3/17 

9 (1v) 

The return of receipt books of potential value not watched through stock register 

This should be done now and shown at the time of next audit 

The Department 1n its written reply stated as under 

Record mentioned m the para 15 available पा Panchayat Samuti which will be 

shown at the time of next Audit So the Para may kindly be dropped 

The Committee has desired that to keep the para pending 

Period 4/16 to 3/17 

8 (v1) 

Cash book of hiquor share for the period 04/2016 to 03/2017 was not maintained/ 
completed up to date The same may be maintained/ completed now and shown at the 

time of next audit 

The Department पा 1ts written reply stated as under - 

Cash book of hiquor share for the period from 4/16 to 3/17 was not mamtamed 

separately as the bank account of hiquor share has been closed and all transactions



regarding hiquor share are being made पा Panchayat Samit: account As such all the 
entries are also bemg made पा Panchayat Samiti cash book Hence para may be 
dropped 

The Commuttee has desired that to keep the para pending 

Peried  4/13 to 3/14 

10 (v) 

The return of receipts book of potential value was not watched through stop This 
should be done now and shown at the time of next month 

The Department पा its written reply stated as under 

Record mentioned 1n the para 15 available पा Panchayat Samiti So the Para may 
kindlv be dropped 

The Commuttee has desired that to keep the para pendmg 

Period - 4/16 to 3/17 

8 ) 

While checking the log book of Samit1 jeep no HR 01AN 0555 1t was noticed 
that average of jeep has not been got fixed from the workshop The average of staff jeep 
may be got fixed from the central workshop and shown at the time of next audit 

The Department पा 1ts written reply stated as under 

Govt Jeep No HR 01AN 0555 was declared condemned and the same has been 
auctioned Now the average of Govt Jeep has been fixed by the General Manager 
Haryana Roadways Ambala vide No 1319 dated 21 05 2019 Hence para may be 
dropped 

i 
The Commuttee has desired that to keep the para pending 

Pernod 4/14 to 3/16 
- 

10 (vu) 

Rs 14625/ was given to Gram Panchayat Liharsa for construction of dramn but 
record of the same such as measurement book stock register was not mamtamed 
Needful may be done now and compliance shown at the time एव next audit 

The Department छा 1ts written reply stated as under 

Record mentioned पा the para 15 available m office record which will be shown 
at the time of next audit 

The Commuttee has desired that to keep the para pending 

Period - 4/14 to 3/16



1G (vn) 

Rs 150000/ given 10 Gram Panchayat Dangdher: but no record of the same such 

85 measurement book and stock register was maintained Needful may be done now and 
compliance shown at the tune of next audit 

The Department in 15 written reply stated as under 

Record mentioned पा the para 15 available in office record which will 06 shown 
at the time of next audit 

The Commuttee has desired that to keep the para pending 

Period 4/14 to 3/16 

10 (५) 

Rs 150000/ given to Gram Panchayat Dangdhers but no record of the same such 

as measurement book and stock register was maintained Needful may be done now and 

compliance shown at the time of next audst 

The Department 1n 1ts written reply stated as under - 

Record mentioned in the para 15 available 1n office record which will be shown 
at the time of next audit 

The Committee has desired that to keep फिट para pending 

Record Mot Put up 

Period  4/17 to 3/18 

2A 

The following record was not put up The same may be traced out/ maintained/ 

brought up to date and shown at the time of next audit 

For the period 04/05 to 03/12 

(1)  Regsster of Cheeks / drafts from 4/05 to 3/12 

(1) Contractor ledger/Works register secunty Register Tender Register 

Income Tax Register and Sales tax Register 

(v) Objection statement from 4/05 to 3/06 

(vi) Vouchers file iquor cash book for the peried 4/06 to 3/10 

The Department 1 1ts written reply stated as under 

Regsters relates to Sr No 1, v, v1 घाट available in Panchayat Samit1 30 the Para 

may kindly be dropped 

(i) There 15 no Tender system in Block Office Hence there 15 no need 10 

retain these registers



™ 

10 

For the period 04/12 to 03/16 

()  Objection statement 4/11 to 3/16 
(i)  Register of cheques / drafts 

(iv) Contractor ledger / work register security register tender register income 
tax register and 58105 tax register 

(v) Bank pass book 

(vn) Stock and 1ssue register of cement for the peried 

(vi1) Stock and 15506 register of cement for फिट period 

The Department m 1ts written reply stated 85 under 

Regjsters relates to Sr No 1, n, v vn are available पा Panchayat Samiti So the 
Para may kindly be dropped 

(u1) There 18 no Tender system पा Block Office Hence there 15 no need to 
retain these registers 

The Commuttee has desired that to keep the para pending 

Excess/ Irregular and Avoidable Expenditure - 

Period - 4/17 to 3/18 

6 (1) 

The expenditure as detailed below was incurred on P O L m excess of imit fixed 
by Govt vide Sr No 18 of Appendix (A) of Rules 52 of Haryana Panchayati Raj 
Fmance Budget Accounts audnt Taxation and works Rule 1994 The excess 

. expenditure either be made good or हुए regularized with the sanction of Govt under 
" section 100 (h) of the Haryana Panchayat: Raj Act 1994 and compliance shown at the 
time of next audit 

Year Expenditure Limit fixed Excess (Rs) Remarks 
meurred (Rs ) (Rs ) Per 

annum 

2017 18 102620 60000 42620 Reparr charges 
of jeep 

“ 33779 10000 23779 Costof POL 

The Department था 1ts written reply stated as under p 

It 1s certified that after फिट prescribed limut fixed m Haryana Panchayati Ray 
Finance Budget Accounts Audit Taxation and Work Rules 1996 Appendix A 
Sr No 18 Rs 1500/ pm for POL & Rs 5000/ pa for reparr of car the work load of 
EOPS आएं फिट prices of diesel & spare parts of the vehicles have been increased 
manifolds since limits fixed by the State Govt and this 15 why these expenditures were



11 

incurred beyond the prescribed limit This para send to Govt for regularized 50 the 

Para may kindly be dropped 

The Committee desired that the Panchayat Samiti, Ambala I settle the 

1ssue by holding 8 meeting of the Authorities of Panchayat Samiti, Ambala 11 with 

the Director, Local Audit, Haryana under intimation to the Committee 

Miscellaneous 

Period 4/17 to 3/18 

9 (1) 

(0 Reconciliation of Panchayat 581 Cash book with bank ९855 000६ 85 

required under rule 16(8) (1) {b) of Haryana Panchayat1 Raj Budget Accounts 

Taxation and works Rules 1996 was not made during the period under audit 

which 15 not 1n order The same may be made now and shown at the time of next 

audit 

The Department 1n 1ts written reply stated as under 

(1) Cash book has been reconciled with PLA पक PLA account has been 

closed after 03/2007 Hence para may be dropped 

The Committee has desired that to keep the para pending 

(m) The return of receipts books of potential value was not watched though 

stock register This may be done now and shown at the time of next audit 

The Department पा its written reply stated as under 

(n1) Record mentioned 1n the para 15 available 1 Panchayat Samit1  which will 
be shown at the time of next Audit So the Para may kindly be dropped 

The Committee has desired that to keep the para pending 

(v) While checking the log book of samiti jeep no HR 01 AN 0555 1t was 

noticed that average of jeep was not been got fixed from the Haryana Roadways 

Central workshop The average of staff jeep may be got fixed now and shown at 

the time of next audit 

The Department 1n पड written reply stated as under 

(v) The average of Govt Jeep has been fixed by the General Manager 

Haryana Roadways Ambala vide No 1319 dated 21 05 2019 

The Committee has desired that to keep the para pending



12 
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General Observations/Recommendations of the Committee Apart from the above the Commuttee also gave the following Recommendations/Observations 
The Annotated reply of the Audit and [nspection Notes on the Accounts of Panchayat Sainiti Ambala [1 for फिट period from April 2017 to March 2018 audited by 

the Director Local Audrt Haryana was placed before the Commuttee for 15 scrutiny 
The Committec recommends that immediate action should be taken by the Authorities of Panchayat Samiti Ambala 11 for an carly settlement of the outstanding aud t objections of present audit as contained 1n the last various reports of the Director Local Audit Haryana within the prescribed period and 15 progress report to be submitted to the Commuttee as wel] 85 Local Audit Department Haryana form time to 

time accordingly 

The Commuttee further recommends that all the pending audit objections/paras 85 mentioned in the different reports may be settled after arranging necessary meeting as well as production of requisite record duly complete 1n all respect envisaged पा the audst paras/objections 1n all respect with the concerned officers of the Local Audit Department Haryana It may also be ensured that the observations/recommendations contamned therein are implemented meticulously by all the concemned and 15 progress report be submitted 10 the Commuttee on Local Bodies and Panchayati Raj Institutions 
accordingly 

The Committee 1s of the view that above Instructions/observations/ recommendations of the Committee may be strictly complied with It may also be noted that correct and factual position should invaniably be placed before the Commuttee wherein the view एव the Govt on the Audit ponts 15 clearly stated 

5713>—HVS—HGP Chd
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